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(c) The copies of the remaining Rules are 
being collected and will be forwarded to the 
Ministry of Law for translation into Hindi. 

STATEMENT 

Department of Transport     (including 
attached and subordinate offices) 

1. The National Shipping     Board 
Rules, 1960. 

2. The Shipping Development Fund 
Committee (General) Rules, 1960. 

3. The Shipping Development Fund 
Committee (General) Amendment 
Rules, 1960. 

4. The Merchant Shipping (Forms 
of Licences) Rules, 1960. 

5. The Merchant Shipping  (Crew 
Accommodation)   Rules,   1960. 

6. The Merchant Shipping (Regis- 
tration of Indian Ships) Rules, 
1960^ 

7. Indian       Merchant     Shipping 
(Radio) Rules, 1956. 

8. Indian     Merchant       Shipping 
(Unberthed Passenger Ships) Rules. 
1954. 

9. Indian     Merchant       Shipping 
(Carriage of Dangerous Goods) 
Rules. 1954. 

10. Indian       Merchant     Shipping 
(Construction and Survey of 
Passenger Steamers) Rules, 1956. 

11. Indian     Merchant       Shipping 
(Life Saving Appliances) Rules,  
1956. 

12. Indian     Merchant       Shipping 
(Carriage of Grain) Rules, 1954. 

13. Indian       Merchant     Shipping 
(Safety Convention Certificate) 
Rules, 1954. 

14. Indian     Merchant       Shipping 
(Fire Appliances) Rules, 1956. 

15. Indian      Merchant       Shipping 
(Direction Finders) Rules, 1956. 

16. Indian       Merchant     Shipping 
(Pilot Ladder) Rules, 1953. 

17. Rules relating to the Examina- 
tion of Masters and Mates in the 
Merchantile Marine for foreign 
going and Home Trade Certificates 
of Competency. 

18. Examination of Engineers Rules. 
19. Rules relating to the examina- 

tion of Skippers and Second Hands 
of Fishing Boats, 1957. 

20. The Motor Vehicles (Diplomatic 
and Consular Officers Vehicles) 
Registration Rules, 1960. 

21. The      Inter-State      Transport 
Commission Rules, 1960. 

22. The Motor-     Vehicles      (Third 
Party Insurance) Rules, 1946. 

23. The   Motor   Vehicles   Interna- 
tional Circulation Rules, 1933. 

24. The     Motor Vehicles     (Third 
Party Insurance) Amendment Rules, 
1960. 

25. The Ganga Brahmaputra Water 
Transport Board Conduct Rulea. 
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t [TRANSLATION OF DEPARTMENTAL FORMS 

IN HINDI 

128. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of HEALTH be 
pleased to state: 

(a) the number of departmental forms 
so far sent by his Ministry and its 
attached and subordinate offices to the 
Ministry of Education for translation into 
Hindi; and 

(b) the number of these forms which 
have so far been received back after 
translation into Hindi and the number of 
them which have either been printed in 
Hindi or for which arrangement is being 
made for their printing in Hindi?] 

 
t[THE     MINISTER   OF     HEALTH 

(SHRI D. P. KARMARKAR): (a) 15. 

(b) Nil.] 

 
t [TRAVELLING TICKET INSPECTORS ON 

THE RAILWAYS 

129. SHRI B. N. BHARGAVA: Will 
the Minister of RAILWAYS be pleased to 
state the total number of travelling ticket 
inspectors posted on all the Railways in 
India as on 31st December, I960?] 

 

t[THB DEPUTY MINISTER OF 
RAILWAYS (SHRI SHAH NAWAZ 
KHAN): 454 (including 73 Senior T.T.Es. 
on Central Railway where designation of 
Travelling Ticket Inspector is not in 
vogue).] 

 
t [PERMANENT AND TEMPORARY   GUARDS 

ON THE  DIFFERENT RAILWAYS 

130. SHRI B. N. BHARGAVA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) the present number of guards 
separately on the (i) Eastern Railway; (ii) 
Western Railway; (iii) Southern Railway; 
(iv) North-Eastern Railway; (v) Central 
Railway; and (vi) Northern Railway who 
are permanent and those who are tempo-
rary; and 

(b) the minimum and maximum 
number of years of service put in by the 
temporary guards and when they are 
likely to be confirmed?] 

†[ ] Englinsh  translation. 


